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O R D E R 

Per George George K, Vice President: 

This appeal at the instance of the assessee is directed against PCIT’s order 

dated 15.11.2023, passed under section 264 of the Income Tax Act, 1961 

(hereinafter called ‘the Act’).  The relevant Assessment Year is 2009-10.   

2. We find that in spite of several notices issued, neither the assessee nor its 

authorized representative had represented or sought for any adjournment in the 

case.  We find that assessee has challenged the PCIT’s Order passed under section 

264 of the Act.  The Order passed by the PCIT under section 264 of the Act is not 

an appealable order to the ITAT under section 253 of the Act.  Since the Tribunal 

does not have jurisdiction to adjudicate any issues arising from the order passed 



ITA No.132/Bang/2024 

Page 2 of 2 

under section 264 of the Act, this appeal is dismissed as not maintainable.  It is 

ordered accordingly. 

3. In the result, appeal filed by the assessee is dismissed. 

Pronounced in the open court on the date mentioned on the caption page.

       Sd/-                                                         Sd/- 

(WASEEM AHMED)         (GEORGE GEORGE K) 
Accountant Member                  Vice President 

Bangalore.  
Dated: 09.05.2024. 
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